
ITA.JAFTHAN HIGH CQURT. JODHPTIR

Circular

No. 13lP.l.l2025 f)ate : 24.06.2423

Natiorial [-egal Service Aurthority (NALSA) has issued a

fbrrnat of CUSTODY WARITANT r.vhich is more systernatic and advanced

than the custocly' rvarant presently used. It is in accordance with the

provisions of Crl'}C/BNSS rvhich rnandate fbr the expeditious and time

bor.rnd trial of Judicial Custody rnarrers, It is also of great assistance in

cases of default bail.

Theretbre it is enjoined upon all the 'Irial/ Appellate/

Revisional Courts of Rajasthan that in place of existing format of custody

n arrant, enc.losed tbrmat of CUSTODY WARRANT be used in existing

cases and future cases.

Yc'rurs sirrce

Encl.: as above

RE,G I CENEIIAL

No. GEN/XV/41/2015(Part-IItlt ilT! Date: ZS"o 6'9D2-{
Copy forwarded to the followings for infonnation and necessary action:-

1. The Registrar-cum-Prirrcipal Secretary to Hon'ble the Chief Justice,

Rajasthan Higlt Court.

2. All Registrars/oSD, Rajasthan High court Jodhpur/Bench Jaipur.

3. Registrar-cunt-CPC, Raiasthan High Court, Bench Jaipur rvith the

request to upload the same on website of Rajasthan tligh Court.

4. All the District & Sessions .)udges with the request to circulate the

san"le amongst all the concerned and ensure that all the couls use the

cncloscd lclrmat o I Clu.stocll' Warrant.

5. I)irector, Rajasthan State JudicialAcademy, jodhpur

6. Registrar (Classification-ll), Rajasthan High court Bench Jaipur.

7. AOJ, General Section, Rajasthan High Court, Jodhpur.

TTE,G GENERAL
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TEl\.{PI,ATE
Annexure-C

,,CUSTODY WARRANT'

JailNo. : 

--

PHOTO
OF

INMATE

REMAND DURING INVESTIGATION .... (Pvt/Legal Aid)

r Date of Filing of Charge Sheet
. Offences against the Accused

REMAND AFTER FILING OF CHARGE SHEET (Pvt/Legal Aid)

a

a

a

Date of Committal in Sessions trial cases:...

Date of Framing of Charge

Charge framed under offences

Name FIR No

Father/s Name U/s(as per FIR)

Age Arrested Uls

6ender Police Station

Address District

Nationality Date of Arrest

5.No. Date Remand Order by Ld. Judge/Nex date in the Court

l"

2

3

4

S.No. Date Remand Order by Ld. Judge/Next date in the Court

1
L

7

3

4

5
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ADVOCATE...

1



I

REMAND DURING PROSECUTION TvlDTf$CE ADVOCATE,... {Fvtllegal ,Aid}

REMAND DURING STATEMENT OF ACCUSED AOVOCATE {PvtlLegalAid)

RIMAND DURIN6 DEFENCE ....... (Pvt/Legal Aid)

REMAND DURING FINAT
.L {Pvt/Legal Aid}

e Result of Trial
r Judgement Pronounced on
r lf convicted, offences convicted under
r Sentence imposed
r Compensation awarded to victim

{Attach separate sheeti
(Attach separate sheet)

S,No. Date by Ld" Judge/Next date in the CourtRemand Order

1

2

4

5

5.No. Date Order by Ld" Judge/Next date in the CourtRemand

l"

2

3

$.No. Date Court

L

2

J

5.No. 0ate Remand date in the Court

1

2

3
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